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CENTRAL ADfllMISTRATiyE TRIBUNAL
Prineipal Beneh, Ngy Delhi.

0,A.187/8 9

Mew Delhij This the 9th Day «f Fsbruaryy 1994

Hen'fals Shri C.3. Ray^ l^embag(3)

Hgn^bls Shri P»T. Thiruv/enganlam« Member (A )

Shri Surinder Singh,
sen @f Shri Budh Singh,
Heavy Uehicls Driuery
Delhi, nilk Scheme,
LJest ' Patad. Nagar
Ney Delhi - 110 008,

By AiuGciat® Nsne

Versus

1, Union ef India
Threugh its Sacratary
Ministry of Agricultura
and- CQspsratian,
Krishi Bhauan

Nau Delhi,

2. Delhi l^ilk Scheme
thrc3ugh its chairman,
Gtsv/ernment ef Insiiia,
fBinistry sf Agri it Cscp,,
Uast Patsl Nagar,
Nau Dslhi - 110 OOB.

Applicant

Resp antriants.

By ftilv0eata Shri PP Khurana

ORDER(Oral)

Han'blg 3hri C,Je Rsy. I*)embar(3)

As the applicant is net taking interest ts presscuta

the easa (as is esuiglsnt from th® rscsril that he has net

appeared en 4.2,94 and 7,2,94 ) the case is dismissed far

default uiith ne cssts.

(P.T.THIRUUENGAQAM)
Menibsr(A')

LCP

h
(C,3.R0Y)

nemb«si-


